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BEFORE THE HON. NATIONAL GREEN
TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO.- 147 OF 2025
IN THE MATTER OF:
Mr. Rajiv Bhagelu Gupta ...Applicant
Versus
The District Collector, Palghar & Ors. ...Respondents

REJOINDER AFFIDAVIT ON BEHALF OF THE
APPLICANT TO THE AFFIDAVIT IN REPLY FILED BY
RESPONDENT NO. 2

I, Rajiv Bhagelu Gupta, Adult Indian Inhabitant, the Applicant
above named, having read and understood the contents of the
Affidavit in Reply filed by Respondent No. 2, do hereby state
on oath as under: ‘

PRELIMINARY REPLY

1. At the outset, I deny each and every allegation,
contention, submission and averment contained in the
Affidavit in Reply filed by Respondent No. 2 save and
except those specifically admitted herein. The Reply
Affidavit is evasive, misleading and conspicuously
avoids addressing the substantial environmental

" violations  specifically pleaded in the Original
Application.

2. The Respondent has sought to divert the attention of this
Hon'ble Tribunal by making personal allegations against
the Applicant and his family members rather than
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answering the serious environmental issues raised in the
proceedings. The allegations concerning the educational
performance of the Applicant's children are wholly
irrelevant, scandalous and deserve to be ignored.

3. Significantly, the Reply Affidavit fails to deal with
several material issues raised in the Original Application
including:

a. use of forest-land for non-forest use ie
occupation of Protected Forest land
comprised in Survey No. 11A;

b. use of forest land for non-forest purposes as
an access route without statutory approvals;

absence of any Sewage Treatment Plant
(STP);

o

d. generation and disposal of sewage from an
educational  institution  accommodating
approximately 4,500 students;

e. ecological impact upon the adjoining natural
drainage channel and water body;

f. groundwater extraction and utilisation;

g. environmental consequences upon the
surrounding environmentally sensitive area.

4. The silence of Respondent No. 2 on these issues itself
demonstrates that the substantive environmental concerns
raised in the Original Application remain unanswered.

JURISDICTION OF THIS HON'BLE TRIBUNAL
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5. The entire defence of Respondent No. 2 proceeds upon
the erroneous assumption that the present proceedings
concern only municipal permissions, building approvals
or town-planning issues. The contention is factually and
legally untenable.

6. The Applicant is not seeking adjudication of a mere
building dispute or enforcement of municipal regulations
in isolation. The present proceedings concern allegations
relating to:

a. discharge of untreated sewage;
b. absence of sewage treatment infrastructure;

contamination of natural water resources;

[¢]

d. extraction and utilisation of groundwater;

e. use of Protected Forest land for non-forest
use without permissions;

f. environmental degradation of adjoining
forest and water bodies;

g. environmental restoration and
compensation.

7. The present Original Application therefore raises
substantial questions relating to the environment
within the meaning of Sections 2(1)(m), 14 and 15 of
the National Green Tribunal Act, 2010 and involves
implementation of the Forest (Conservation) Act, 1980,
Environment (Protection) Act, 1986 and Water
(Prevention and Control of Pollution) Act, 1974.

8. Section 2(1)(m) of the National Green Tribunal Act
expressly provides that a substantial question relating to
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environment includes a direct violation of a statutory
environmental obligation resulting in environmental
consequences affecting the community at large, causing
substantial environmental damage or measurable public
health impacts, and relating to a specific activity or point
source of pollution.

9. The allegations in the present proceedings satisfy each
ingredient of the statutory definition. The environmental
consequences affect thousands of students, staff,
neighbouring residents, groundwater resources, adjoining
water bodies and forest areas.

10.The reliance placed by Respondent No. 2 upon Auroville
Foundation v. Navroz Kersasp Mody is wholly
misconceived. The present proceedings are not directed
against planning instruments or zoning regulations in
isolation but arise from alleged violations of
environmental statutes specified in Schedule I to the
National Green Tribunal Act. The findings of the Joint
Committee themselves disclose unresolved
environmental issues requiring examination by statutory

authorities.  page no.- 341 (iii & iv)

11.The absence of an Occupancy Certificate is relied upon
only as corroborative evidence demonstrating that the
project is operational despite non-compliance with
environmental safeguards and not as an independent
planning dispute.

RE: EARLIER PIL PROCEEDINGS

12.In paragraphs 4 to 6 of the Reply Affidavit, Respondent
No. 2 has attempted to suggest that the present
proceedings are barred because the Applicant had earlier
approached the Hon'ble Bombay High Court by way of
Public Interest Litigation.
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13.The contention is wholly misconceived.

14.The earlier PIL proceedings invoked the constitutional
jurisdiction of the Hon'ble High Court under Articles 226
and 227 of the Constitution of India and concerned
broader public law issues.

15.The present proceedings invoke the specialised
environmental jurisdiction of this Hon'ble Tribunal under
Sections 14 and 15 of the National Green Tribunal Act,
2010.

16.The causes of action, statutory framework, reliefs and
jurisdictional foundations are entirely distinct.

17.The Hon'ble Supreme Court in Bhopal Gas Peedith
Mahila Udyog Sangathan v. Union of India has
categorically held that disputes involving enactments
specified in Schedule I of the National Green Tribunal
Act should ordinarily be instituted before the National
Green Tribunal so as to ensure specialised and
expeditious environmental adjudication and avoid
conflicting decisions.

18.Respondent No. 2 therefore cannot avoid environmental
scrutiny by relying wupon earlier constitutional
proceedings.

RE: FOREST STATUS OF SURVEY NO. 11A

19.The most significant finding emerging from the Joint
Committee Report completely demolishes the defence of
Respondent No. 2.

20.Throughout the Reply Affidavit, Respondent No. 2 has
attempted to create an impression that Survey No. 11A
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ceased to be forest land pursuant to Notification dated
23.06.1942.

21.The Joint Committee Report establishes precisely the
opposite.

22.The Forest Department has categorically recorded that
Survey No. 11A was originally declared Protected Forest
vide Government Notification No. 1555(d) dated
23.02.1905.

23.The Forest Department has further recorded that the
Notification dated 23.06.1942 pertained only to a portion
of Survey No. 11A admeasuring approximately 1 Acre
31 Gunthas and 8 Annas and did not result in complete
disforestation of the entire survey number. (Page no. 373)

24.The Joint Committee has specifically recorded:

“Approach Road to the Old Building (constructed in 1997): The
approach road to the Old Building partially passes through the
disforested area... However, the remaining stretch of the
approach road to the Old Building does not fall within the
boundaries of the disforested area ... and therefore continues to
form part of the Protected Forest area of Survey No.11A as
originally declared vide Government Notification No.1555(d)
dated 23rd February 1905.” ( Page no.- 375)

25.The Joint Committee has further recorded:

“...the remaining stretch of this road does not fall within the
boundaries of the disforested portion as delineated in the 1942
Notification, and therefore continues to lie within the Protected
Forest area of Survey No.l1A as originally declared vide
Government Notification No.1555(d) dated 23rd February
1905. This aspect requires further examination by the

competent authority.” (P .
age no. -
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_ 26.The Respondent's blanket denial of any forest issue is
g therefore directly contradicted by the findings of the
Forest Department itself.

27.The Respondent has failed to disclose the exact
alignment, dimensions, area occupied, extent of
widening, excavation, levelling, filling, compaction, tree
removal or any other particulars relating to the impugned
access road.

28.No approval under Section 2 of the Forest (Conservation)
Act, 1980 or the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 has been produced. No diversion
proposal, Stage-I approval, Stage-Il approval or
permission of the competent forest authority has been
disclosed.

29.The Respondent therefore cannot justify continued use of
Protected Forest land merely by referring to a historical
notification affecting only a limited portion of Survey
No.11A.

30.The Respondent is the direct beneficiary of the access
route leading to its educational institution. The Joint
Committee Report records that a portion of the approach
road to the old building continues to pass through
Protected Forest land. No approval or permission under
the Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 and the Rules of 2023 has been disclosed. The
Respondent has therefore failed to establish the legality
of its continued use of the said forest area for access
purposes.

31.In the absence of any statutory approval, the continued
use and occupation of the portion of Survey No.l1A
which remains Protected Forest constitutes a prima facie



case of non-forest use requiring examination under
Section 2 of the Forest (Conservation) Act, 1980.

RE: FALSE CLAIM THAT THE ACCESS ROAD IS A
STATE HIGHWAY

32.The assertion of Respondent No. 2 that the access route
constitutes a State Highway is unsupported by any
material whatsoever.

33.No highway notification, PWD record, vesting document,
sanctioned alignment, revenue entry or statutory
notification has been produced.

34.0n the contrary, the Joint Committee Report repeatedly
identifies the route with reference to Survey No.11A and
examines whether it traverses Protected Forest land.

35.The plea that the route constitutes a State Highway is
therefore an afterthought and deserves to be rejected.

RE: ABSENCE OF STP, WATER CONSUMPTION AND
SEWAGE GENERATION

36.The Joint Committee Report records that the institution
accommodates approximately 4,500 students.

37.The Joint Committee further records that no Sewage
Treatment Plant exists at the site and that the institution
relies upon only two septic tanks, the capacity of which
has not been disclosed.

38.The Respondent claims that a water storage tank of
30,000 litres capacity is filled only twice a week,
implying total consumption of approximately 60,000
litres per week.
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39.The said figure is inherently improbable and inconsistent
with accepted norms under the CPHEEO Manual on
Sewerage and Sewage Treatment Systems, the National
Building Code and applicable Development Control
Regulations.

40.Even applying a conservative norm of 70 litres per capita
per day, an institution accommodating 4,500 students
would require approximately 315,000 litres of water per
day.

41.Applying the accepted 85% return-flow factor, sewage
generation would be approximately 267,750 litres per
day, i.e. approximately 0.268 MLD.

42.Consequently, the figures recorded in the Joint
Committee Report raise serious questions regarding:

a. the actual quantity of groundwater extracted;
b. the true source of water supply;
c. the actual quantity of sewage generated;

d. the destination and method of disposal of such
sewage.

43 Respondent Nos. 6, 7 and 9, being the competent
authorities, are required to undertake a scientific
investigation to determine the actual quantity of
groundwater extracted, source of water supply, quantity
of sewage generated and manner of disposal thereof.

44.The Joint Committee has merely recorded the statement
of Respondent No. 2 without any scientific verification,
hydrogeological assessment, water balance study,
metering data or sewage generation analysis.

448
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45.The report therefore remains incomplete on a
fundamental environmental issue.

RE: DIVERSION OF SEWAGE PRIOR TO JOINT
COMMITTEE INSPECTION

46.Subsequent to the Joint Committee inspection, the
Applicant obtained through official records a complaint
dated 16.02.2026 made by Shri Ravindra Nathu Wagh,
owner of adjoining land.

47.The complaint specifically alleges that shortly before the
Joint Committee inspection, fresh excavation was
undertaken and sewage generated by Respondent No.2
was diverted through adjoining private land by means of
newly laid pipes.

48.The complaint further alleges environmental damage,
contamination of wells, obstruction to cultivation and
discharge of sewage into adjoining areas.

49.The complaint assumes significance because it was made
immediately after the inspection and refers to events
occurring immediately before the Joint Committee visit.

50.The photographs appearing at Page 5 of the Joint
Committee Report reveal visible wet patches and fresh
concrete work in the vicinity of the drainage alignment.

51.When compared with the photographs already annexed to
the Original Application at Pages 177 to 184, the visual
evidence raises a serious possibility that alterations were
undertaken immediately before the inspection.

52 These circumstances warrant an  independent
investigation by MPCB and other competent authorities.
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RE: INCOMPLETE NATURE OF THE JOINT
COMMITTEE REPORT

53.The Joint Committee Report does not address several
issues raised in the Original Application including:

a. water quality analysis;

b. groundwater quality assessment;

c. sewage quantification;

d. environmental impact assessment;
e. contamination assessment;

f. groundwater extraction assessment;
g. ecological damage assessment;

h. tree-cutting allegations;

i. restoration measures;

j. environmental compensation.

54.The report therefore requires supplementation by the
competent authorities.

RE: ENVIRONMENTAL COMPENSATION

55.The findings recorded in the Joint Committee Report
establish that:

a. the institution accommodates approximately 4,500
students;

b. no STP exists;

c. continuous sewage generation is taking place;
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d. a natural spring/water body exists adjacent to the
premises;

e. unresolved forest land issues subsist;
f  environmental impacts remain unassessed.

56.The Polluter Pays Principle, Precautionary Principle and
Sustainable Development Principle require assessment of
environmental consequences and determination of
environmental liability.

57.The Applicant therefore respectfully submits that the
Maharashtra Pollution Control Board be directed to
undertake an Environmental Damage Assessment and
calculate Environmental Compensation in accordance
with the CPCB methodology approved by the Hon'ble
National Green Tribunal.

58.Such assessment ought to include determination of:
a. period of violation;
b. quantity of sewage generated;
c. quantity of untreated sewage discharged;
d. environmental externality;
e. groundwater contamination;
f. restoration cost of the affected water body;
g. forest restoration cost;
h. long-term ecological restoration measures.

59.The findings emerging from the Joint Committee Report,
read together with the pleadings and material on record,
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disclose a strong prima facie case warranting further
investigation, environmental restoration, assessment of
Environmental Damage Compensation and appropriate
regulatory action against Respondent No.2.

60.The Reply Affidavit of Respondent No.2 fails to rebut
the substantive environmental violations raised in the
Original Application and instead seeks to divert attention
through irrelevant and personal allegations.

61. The Applicant therefore respectfully submits that the
Reply Affidavit deserves to be rejected and appropriate
directions be issued for further investigation,
environmental restoration, determination of liability and
assessment of  Environmental ~Compensation in
accordance with law.

PRAYER

In addition to the prayers contained in the Original Application,
the Applicant respectfully prays that this Hon'ble Tribunal be
pleased to:

a. Direct MPCB to conduct a comprehensive
environmental damage assessment and compute
Environmental Compensation in accordance with
CPCB guidelines and Polluter Pays Principle;

b. Direct a fresh joint inspection with water quality
testing, groundwater testing and verification of
sewage disposal infrastructure;

c. Direct demarcation of Survey No.llA and
identification of portions of the access route
traversing Protected Forest land;
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d. Direct restoration of any forest area found to have
been used without authorization; as mentioned in
prayer no 3 of OA

e. Direct restoration of affected drainage channels
and water bodies;

f. Pass such other and further orders as this Hon'ble
Tribunal may deem fit in the interest of
environmental protection, ecological restoration
and environmental justice.

Solemnly affirmed.
Place — Vasai
Date — 17" of June 2026.
214 y@me21ey
DEPONENT

(Rajiv Gupta)
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VERIFICATION

I, Rajiv Bhagelu Gupta, Adult Indian Inhabitant, the Applicant
above named, do hereby verify that the contents of paragraphs 1
to 61 of the foregoing Rejoinder Affidavit are true and correct
to my personal knowledge and belief, save and except those
submissions based on information received from official
records, statutory documents and RTI responses, which I
believe to be true and correct.

I further state that no part of the present Rejoinder Affidavit is
false and nothing material has been concealed therefrom.

Solemnly affirmed.

Place — Vasai 0?’04} qr@/?ﬁg c//

Date — 17" of June 2026

DEPONENT

(Rajiv Gupta)

frsana
Identified by: BEFORE ME
Ashok H. Dubey ﬁwﬁ@@%@%
Advocate for the Applicant SANDEEP K. CHAUTANAR
REGN NO. 52685 B LLB
ADVOCATE & NGTARY (2071 OF 1kDIA)

102/8. Aparna Miwzs, 1" Floor,
Behind Tungarnshwar Sweets, Hicar Station,
Vasai Road (vv}, Lest. Falghar - 401202
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Annexure - A

Translated using Neural Machine Translation (NMT) technology

Applicant:

Ravindra Nathu Wagh

Address: Village & Post Office - Kaman, Mauje Kolhi,
Chinchoti Naka, Bhiwandi Road, Vasai — East,

Taluka - Vasai, Dist. Palghar- 401208

Mobile: 88059 14514

Email : madhuriwagh64@gmail.com

Date : 14/02/203

( Stamped Acknowledgement - Received 16/02/26)

To,

Hon. Collector and District Magistrate

Palghar District

Headquarters Palghar,

Palghar Boisar Road, Kolgaon, Palghar - 401404

Subject: District Palghar Taluka Vasai Village Kolhi S.No. 11/A, Director of Gyanodaya
Education Trust Arun Verma has caused environmental damage by illegally digging and
dumping school sewage on our ancestral land, making the land unproductive and hindering the
cultivation of trees, taking serious note of the matter and taking immediate action against the
school administration and Arun Verma and taking necessary measures for the improvement of
the environment.

Sir,

According to the information published in the newspaper, "Where there is no adequate sewage
drainage system and no connection to the underground sewage water pipe, the relevant
developers and construction companies should be blacklisted. Also, no OC should be given to
any construction without an approved plan, building permission and proper sewage drainage
system.” The Hon'ble Mumbai High Court has issued a strict order.

However, it has been observed that the municipal administration has granted construction
permission (Development Permission with Regularization Permission for School VP 6613 &
Commencement Certificate VP 6108) for the construction of a new building along with an
unauthorized building of the Gyanodaya Multipurpose School in the village of Kolhi S.No. 11/D
under the jurisdiction of Vasai Virar City Municipal Corporation, despite the absence of a
sewage drainage system. It has also been observed that the said school administration is also
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discharging the school sewage into the nearby river, causing fear of disease among the citizens of
the area. It has been observed that the concerned citizens have expressed this matter to the
municipal administration and the Pollution Control Board.

Perhaps, having sensed that action was being taken by the administration accordingly, the
founder/manager of the said school, Arun Verma, a few days ago (estimated to be February 11,
2026) entered the pit created by illegal excavation on our ancestral land at S.No. 11/A.

The school's sewage is discharged through a pipe. As a result, there is a strong possibility of the
drinking water well and trees on the property being affected and diseases spreading.

According to Article 48A of the Constitution of India, the state should strive to protect and
conserve the environment of the country and to protect forests and wildlife. According to Article
51A, it is the fundamental duty to protect and improve the natural environment including dams,
lakes, rivers and wildlife. Also, recently, the Bombay High Court, in its order against the Pune
Municipal Corporation's Tree Authority Department, has ordered strict compliance with the rules
before granting permission to cut trees, emphasizing the importance of trees.

We request that the Director of Gyanodaya Education Trust, Arun Verma, has carried out illegal
excavations and discharged sewage from the school on our ancestral land in Vasai village,
village Kolhi, village No. 11/A, in Sabb district, Palghar taluka, and has damaged the
environment by creating obstacles to the cultivation of trees and making the land unproductive.
We request that immediate action be taken against the school administration and Arun Verma
and necessary measures be taken for the improvement of the environment.

Copy to:

Hon'ble Commissioner,
Vasai Virar City Municipal Corporation (VVCMC),
Virat Nagar, Virar

Hon'ble Regional Officer Thane,

Maharashtra Pollution Control Board

Thane Office Complex Building, 5th Floor,

Wagle Estate, Mulund Checkpoint, Thane (West) - 400604

456



457

iR siftieR sifafan 00y =T TSt

afq,

0%, ., Rs’iO:
1. g Arfddy sl i &7y r!
- ' Y] Wit 3
1. Ricgired uraa gira s, X s i
FISITTE, gITER - ¥O9¥ 0¥ /\ : Emmfi;_js RUPEES ’3
9) TSRS AT + Frsfier Witey YT
Hendes h. : RCROURUYEY
Q)adr . 7ot fardiarer, ad) de, gad - 73
ar. s, 1. areTEr — ¥090¢
rajeevgupta9890@gmail.com
3) mizdar a@q : it 9ad ME S B B.H. 99/
Sefier oy Resdiadier Bt 3 22 gieanaygs Sefia s gaferor=n

<rra Sear usoh sft. Wig I S R 9¥/0:/2028 A=) grsteT FehId

) wrfdian fu= s TG QoA ZE2S FeIeTS STE0T IH]
i U3 Fiearh =S Mesdia dea iR afRTsonEs Bt
@@%mmm%ﬁmmmmm%mmﬁsﬁrﬁg
aaftier QuaTa AT,

u) mrfdeh wsifera sremeeft : H1 el R0R &, 3. 9¥ A TSTIEGl.

§) SIS AR wofey + wTcties TS

* ST IEE 7T HS) Fied! A4 99 /8 Fefier sl Mewdiada i
=2 gigaregs sefia sda gafarorren gra Sear gl o, @& =
A 2. 9¥/01/201& AN T T FER Faiferd FHrfer==
Raae areoh S8 sigaTer arge s Feifag gaar g amsia g
2oara arEl.

* Feiftra St / g siftrTaT=n | argol srgeet ( orEfmTag )
AR IGECICIS

* TS GogFU e Gl / W eI srevr 9t g i
A= Frarria ua uard FrE.

©) TR curegR FFar =iy @ AR sl Ao

Rt sreeTss anR. |
&332 rien: R’y cueta ,g/yﬂcf@f/?g/ﬁ//

TSt Pt



458

IR SARIR s o

G T ST e L T, T T,
e ?Q?“";:."\'. R % ety s, et ar, s - '{;i
\ e ? %3'6\‘/?075‘”\ '\ el g, Bt aretent - 409:0¢
{‘ \ Gy u‘Tréx,mmr_(‘s. " 1{‘_"""441 1 CCcoue 9¥49Y
Aiter - m:ull|1.|ri\v;|[(h6~ti.((-ggn£1|.$,)r,} ) -
fasn=r : 94 /0@/20 13,_‘1_‘ P (7?30 Tag
afd, \ ‘
M. Rregitrat aun Rregr garfasl ureen |
fTeg! FEITERI UTCTOR, ITGTER g 312, . [ e
ST, UIeTER - ¥09% 0% 1 o = AP g

%m:mmmmm%ma.#.99/553*4"175’3';&?{' —
eﬁwmaiﬁmmaﬁ?ﬂa A .
verrer e Fpmfor sy oo e S weRaT= e e g

R T UATEATEE 5607 ST g dieehies FIETE i gerfeon
T eraTEd! S T SUHSH] 0 =red.

-

HEglgd,
Wﬂl’ﬂam@?ﬁm“ﬁm}qmﬁhmgﬁﬂm
a@ammﬁmammmmm@aﬁaaﬁa
AT T ST ST HieAT A 2. dEs FITEl SerHmre
HoR oweEl; e e enfor wieanl el o =Ee
ST e 25 A9 a1 FaR R AL S I= SArrerar e -
s S T Wt HERrdE Seigdrer e A Fied 6.5
99 /2 it e GIFY FE el e Hedadst e
ﬁmmwmﬁ%mmmmm
( Development Permission with Regularization Permission for
School - VP @513 & Commoenoement Certificate — VP ©108 )
mqumgnmmaﬁmmammm

FIE T gamﬁamééamﬁﬁ%a@
mwa'mm/ammwigﬁmw
( Zigrstra arg thgard f2. 99, q0RE TS ) THTer= &1.4. 99/ ekt s
Wﬂﬁﬁaﬂmﬁwmmmbrmm



132 iz ardagi Wed . aRom va sl diet o= amaredft 0O
R s g sl Hoars snfor g gaourh g umﬁuhmhaﬁ
ety GRUMS e Yew TR Uy § Jmear gaferomS ae
wraeer sl ST WA ¥ R oiiaqed §id Ao AR SaeRie
mw.mmuemmﬁ.uﬂﬂ.mumdhwm%ﬁﬁs
thmmwmawmmmﬁ
M. mhﬁaﬁuimmmﬁgﬂmﬁr%@zzmm
R Reg aifR@s=ar smurd “Trees are a poem which the earth
writes upon the sky” =Tars Wee aniEha w8a g e
Wmﬁ&w@ﬁmﬁaﬁhmmﬁm&vﬁﬁw&a
mﬁmmmaﬁ_mﬁémvﬁ.es/ﬁsmm@
R sigEw ¥ RS Gieanh died SR aRwsorag ged
ST sren fRmior 6 gateTT i St s mnifar gere Oa
T UTET OUTEATEE SN SAl @ GIehrs SRa S qEeons
ST ST I SaRReT ST arer g AT

o

e g IO orRE sied g,

U @A A= mgaa;uaiﬁmmmﬁmr,.ﬁuzm.ﬁm
. SRR sifErrTd 3T, 7.4 des 310 wrifea a5 gARd, @ STAS,
umézéz,gda%mm,aﬁ(m)‘—:gooaou :

- L. N ! : - . won il -

Eadsein wond 3.0 40102

5 ] TV | WP
ﬁHl;i\‘QdiﬁlN.‘Tvﬁ Mol: 6%
17 0

i :
\V/i OG0l 09,1038, Countas

' T TTLA ATHIRART

]

o ' CALGARE,  [ALGHAR, 4914014

e vk . Faom: JORI PAJEEY B GUPIA
it : PGy, PATGIARY 401000

s ceb, 4 v Fase Al 19,00

e , oy Tl ITLA ALHYKART
PR PN Foraler s
i

belaite

. L FGDE My, v i Al e A
T T IR P oo ' ’ viotndiapoat .gov . in



ofq, -
HT. g afaefier sifdesr £ DAL, i, 8 e ;i'
w1, Rregifesd areer g9 srafa, L e _f /reulnupris 3 /:;jg , %’ j{‘
SHISHITTS, UITER - ¥09¥OY l“kf“'m = A
g 2
9)arSigrRS e : Asfia wiYe] T L - é//::;/l\)\)
Mardak . : RCROYABYEY =

Q)T : 0T Ridiarer, Mad de, aad - g

ar. sad, 1. grerer — ¥o9Roc¢

rajeevgupta9890@gmail.com

3) s1=1 mifiRdt siferesr=rr=n qultier : s AR it Rreafersd arerer
T FTIiA", FIHE, 9o’ - ¥09 Y0¥
) Fifgd= srst grever dear=r RRATes : R /03/ 02§
) =12 Jvar=ht 30 Rar=N gaa dac=r=n =i : 8 /0¥ /204
&) A= HROT : B smra.
©) "rfgd=r A : PGS QSGFHA ZT<T TITeTh 3707 IHT
=i RS wreaft e A1 Hed 9.4 99 Jehor oh. WFig am =D
sHiT e dined diea SRS afsiesonras 38 9 2res gmnaas
=sitent fAmtor Sseerr gestoflt 2. 9 8/0R/2025 Ash grsier I AT sigama
FHIITT AT HRATE=T IRt JUATT ATT.
¢) mifgdnh gafera semaeh : |18 g Q0K G %emma?ﬁ
Q) 3t HIfgdIS Fvfa : SATciicT UHT0).
* T HSY I B4 99 /2 Fefier sl Mesdiafier sieilgs geg T
2% a=Teiid BErerarS aiearh deiers sreor aut i ewrasr . s
T s e dined deg SRS sReslsoras S g 2res
aritaeTE sien fAafor e gataromat @i S gl areer TS
Frifare g== =i e ua Yoera =r=h.
* FeIfera Frferar / aiftrpa siftrr=in amer argoh srgater ( orEnRETEE )
vTa I,
*mm%amae%m/ma%mmmaﬁam
Frifaa Aidnf=h e ua Joara g,

90)nrl§aﬁm1§ﬁ%mwwﬂaw : m%aﬁaaaﬁmsaum

Bas ad 3.0 401202 EHRTETI7i§f
A0 SITaIR=Teh 3R, anoo 4418)1” TVR Nol: 6974 VR

27-04-2026 063>, 27, Counter [///
%EBTUT . To: IILHADHII\ARI PALGHAR @szo ﬁl
s gIcier
. 000, PALGHAR, 401404 = '</ C/ )/
i 5 From: RAJIV A GUPTA U’Gﬂa!]t(""
° VASAI, PALGHAR, 401208
Base Amt: 19.00

To: JITHADHIKART PALGHAE

D MAAdAas MAa sk



461

HERTE E
(GAELUREAR FIEERIILE LY

feer e, aear-atiaw A, Al FATE 0UU-3INUR

. . wrrw yoryoy. B amadt-apshakhapalghar@gmail.com
TS/ 2/2- w6/ Ffeeit e /aiia-R3/36 - [RrejoxReRs
wfa,

S, VAT ST T

. FmoT fgeiarer, fast U,
IUE - g 199, . aerr
o Fe- %o R0¢
T - RCROUUYEY

forea:- wfedtan sfusr arfufaam, 00y il mfeet SvamareT.
wg:- Q) aTTaet Hifedtan SRR sfufraa f.2.03.303E == 37,
(SHEIE VITEH HIfgaan AR I f£.03.0%. 2038 T)

IR fawaraa smaur wifgeten sfuer sfufaam, o0y FaTid SFeien i 9.03.30%8
At 3 1 FEACEE I S 38, 57 g . Aag 9y gt O s i
2%.0R.303E TSl Froted Akl STAIGSHIA 1T HTHTE! LA STTeil AT Alfed! He3ulaTad fa=dl
oA 3TTE.

ST AU hosiauard ad @i, At Wax am aiH KAiw R¥.0R.3038 s A1
Fiee faeeT TTeTar dTeh! 988 Ma Hi9 Hicel WA, 2/F AU WA FreAIIriT THA
TaswdleR TARE T g UaTers 3160 a1 aiFt S @R J Wiy [eumi ded
T U T ST TRTHATHE 3760 JH elia dleshled HETE FHUd YaIaone Gay=Taa! Savaes
R YIS 101 aTered, A1 TEX Wh0T WIS Fotedm Sit. Was arg, Fian 31t A 31ge, aus fawr
IEY HEATRUTR! 4id Saieidgiee a1 g ATelell 8. TS U=l U Hiiedl Tasr
tfuframiaTa s famrea aratad IueTey & JUaTd Ad TR, (e W)

A )

X :
A Wifeget iferanTdt qu arefteres,
TR WTE= 91T,
faeafuart wratea, aear



462

Wmm

(TRUTTRT TR )

fores AT © ISR AT, Fiang TOAA! FHIER 03U Y-
1. i urert fra Hig - wo oy

EmailID: npshakhapalghar@gmail.com
P LR/ Ve S/ 19 /3 .29 /01 R0
Wi,

. TR, 3 Fem YR werRa

forwa : v et arter i SOt
ERd,

TR ST TR AR A TR e Frfeaers araeEd aefavar a9
FUAREET IHE TR SRR a6, aig 9 SRR SFad 91 St J5
FTUGE A & 9 Tl
¥, | $-3fww FAE | uretavmea | fiae
w | wHw | i L]

i

C4oIo | RYJORYROW | LIz AW | (s7ee ICTIT G T T BT iR WA, QY F TETH IS
| . g FTaeETE | sfseioi wHiA fr@wdEt THITa wgEYE 7RG JueE
| - ok sroor al QY o R & Wik WS ST A
', ‘ oR/03/R03E TfrTEEE e aneEE a et RS e
' R e WO iR TEe O /R e SenEeE |
| ' TV THl WY AHS HRET Hid TUEoTe FEAra] |

| AV T I ETO ST,
LTI TCv0RaI | oeYRORE | AL AR U | Ta- AT MG Wi A 385 17 & G T T2

| 71 wraeEE AR T T T € Tl 3R N v
o e | TR e e e et avaan srErema sESYIT T |
I ] 0R/03/R0E ,memmﬁﬁmm“

3 Cetcaer | onjoxRoRE | O AR MM | TR Hie M, ARG T Ao SUUATA ST g |
| | | momeam | fwa \mhmmmﬂ?mmmmmmmm

5 mafr qF qd.. FHOT O FE GRS G WS AR W @ |

| 3/o3YR0RE | &fA FAL -
¢ T Zuto3%3 | t¢/oRyRoRE | A, 3t AR ‘-|rrraq‘1ﬁ'sﬂa=rm. M, FHg T %‘{T? T T W |
o T FFTareraTd Lrci FearaAToT=a] A gEsta 3l dotaraT.
co | - el ‘
L___l, | o%/03R0%E | ___\ R o
(7T qvTEY)
o)c e g
e o0 g;"k . T WITHA I, e




{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }

